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NOTIFICATION
‘ " The 19tH December, 1990
No JDJ/23/85/15‘3——-1n exercise of the powers conferred

hy Section” 93 of ‘the Faniily Courts Act, 1984 (Act No.66
of 1984) and in consultation with the Gauhatl High Court,
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e;\qu oft Assaih is pleased to .make the ‘lﬁfﬂ“ in

"t e manner hereinafter appearlng —
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extent nnd I (1) These 11,;,,':-';,.": ‘be called the Assam
commence- F‘amlly Courts Rule® :

ment,

) (2) It extends to the m to
ioh the pY ovxsm f &am@ s Act,
YQ@& eitends. 3 ﬂtp’ ’ '

(3) It shall L0 force with effeet .
from the date' 5‘( @\if}fl?%o in the Oﬂ‘lcial
Gazette

Pefgien % In l(‘ééd k%:m Q&ﬁ Il?(‘a)ntext other=

w1se requxres -
CUTHE SO LIS 7 A1
(a) “Act” mean® the Famxly Courts Act,
¢ T 5B (Ng. 6676F 1084 Y2118 U4

(b) “Family Courts” means the Eurts cons-
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(¢) ”lemptﬁ ?uélge” means the Premdmg
Judge of a Family Court which consists
Mot < ole thidid Mokt 4 ¥elige and includes
also the sole Judge where the Family
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Judges of the Family Court other than
the Principal Judge. S8 W
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Ear A (,f)“C nsellor’” means a person having
i opoe Soitable  legal knowledge and working
.. G%Perienc, of social and family welfare
,appointed so as to assist the Family Court
i? e matters of law and in making con-
ciliation ete. and to tender legal "‘advice
. to the parties of litigations i'before the
- Family Court. : [

L |

(g) All other words and expressions used but

not defined in these Rules and defined in
... - the Act or the Code.of Qivil- Procedure,
v . .. 1987 shall have, the meanings respectively
A gssigned to them in tha't cpde, ror the Act.

: applicatios 3. These Rules "shall apply to the Family
Courts constituted in the State of Assam under
it‘h;:& Faxqil}r?.glpurts Act, 1984,

2:.“”" S & 4'}%@ pos't of Judge or Judges-of the Family

'ﬂm\,ﬁgwt&i uding the Pringipal - Judge -and Addi-

?f‘ mh,,ﬁqml Judgs, shall - be a selection -grade  post in

"“"Grade-1 of the Assam Judicial - Service,apd such

Judge or Judges shall be -entitled to get the sala-

.. ries and other emaluments as admissible to the

o gelggtipn Grade post Grade I of the Assam Judi-
cial Serwice. - : 4

Tems sad 5. {1) The terms and conditions of service of
o. Servies, the Judge or Judges of the Family Court inclu-
"~ ding the Principal Judge and Additional Judge
sha% be. -those of a Selection Grade District

,fudge in Grade-T of the Assam-Judicial Service.

\

.- (2) Unlegs otherwise expressly provided for

in these Rules, the provisions of the Assam
. Judiclal Service Rules, 1967, shall be.applicable
L é[s',,,r:égg'rQS the conditions of service of the Judge
.., or Judges gf. tb:e-..lf‘a,mi}y Cou);?t including the
" 'Principal Judge and Additional Judge.
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e e (1) The Family Court, w1t a view to
fare - crgini~exercisecits jurisdi€tion moﬂ!‘iﬁé in accor-
*Mine: 0 dance with the purposes’ of tHE'Adh, may take

gw»“;“ the help of'dny institutioff?d; 61‘ §ﬂ1sat10n engag-

"o ed in socidl weélfare op ré ftive thereof,

any person plofessionallv ehgag’ed in promoting

- the welfare of 'the ' family, " 'persons working in

the fields bf social welfare and any other person

whose association with the Family Court would

enable the Family Court to exercise its jurisdic-

~ tion more eﬁectlvely, Jn-acgordange  with the
purpose of this Act. =~ " ': reli

(2) The duty of such, aqrioclatéd institutions,
organisations or persons  would be to help the
'Famlly 'Court in promoting conciliation and in
_-;ecurmg speedy settlement of (hqpuTtgs

e rquA
j

L o b,« t; ” ‘r.,‘q_,,-‘.», )"i' )

(3) Such mstitﬁino‘ﬁs : ox‘gzau'n{é?;tt{d*ls’N or per-
_sons, as the case may _he, for re der;mg sgrvwg..a
o the Family ‘Court "shall he et itled gﬁ e
"¢ lump sum ' fee of "'Hs. 10 0/-, "(d ﬁ&red foroit»
' each ¢ase ot proceedmg‘ in wddxthﬁ‘ to ﬂ‘x‘é orrayt *°

-trav@lhng allo}zances C, ‘ v
i et e o attane WTTF"—'“-’!

14)'Such” mstltutxons orghmsati n§, &r per-

. gohis, as the case may be shall be, o tTrea ‘tp get
the amount actually incurred by' tHem 'ih°accor-
dance with the direction of the Family Court.

- _ﬂ._'l B pEg ann Y

kR " (8) 'The Famlly Court. m,av ask apy, institfidms

A tlon prganisation or ‘persons tefet‘red to above
B 1) makmg journey. or journeys. that may deem
necéssary for the purﬁose of makmg otr attfergip-
: nh ete. o 8-

ting to make conciliation, settleme _ete.

putes

. cemre o —

s For ]oulneys referred to 1n ttbte fore-
_going Rules. the normal, mode of comreyanqe shall
_be_the ordinary available ‘means. of ¢ nyeyance
like Public Bus, Assa) Stfate 'fran§ oft Bus,
Railway etc. prov1ded that in. c;a;e ahy,public
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“servant or Government officer engaged in social
or family welfare is engaged for the purposes,
then he shall be entitled to get #he travelling
allowances in the mode and manner prescribed
therefore in the relevant FRs and SRs applicable

to him according to his grade of service.
2 Lead iy s |

EE Provided further that the TFamily Court in
. special cases may allow any special mode of
~ ‘conveyance as it may deem fit and proper under
special citcumstances of the case or proceeding. %

s

be one Counsellor for

Couneellor "7 (1) There shall
. .. .each Family Court.

(2) The Counsellor must have suitable legal

knowledge and working experience of social and

family welfare.

"' (3) Notwithstanding anything contained in

Rulé 6 (2) above, an officer in Grade II of the

~ ' "Assam Judicial Service shall be eligible for being
' appointed as Counsellor of Family Court.

saat, °° 8 (1) The Counsellor shall be entitled to
Verme 4h0 get salary and other allowances at the ra'e pres-
Grade-II of the Assam

conditiens- orihed for an officer in
..:...Judicial Service.

T (2) The terms and conditions of service of
the Counsellor shall be those prescribed by t}}e
Assam Judicial Service Rules for an officer in

3 Grade II of the Assam Judicial Service.
'(3) It shall be the duty of the Counsellor to

* " Tihélp the Family Court in matlers of law and
facts so that the Family Court may make a legal,
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| Siin p,ractlcal, gnd P’Ewangr}g congiliation: .ox, may ar-
r}ve a da rght legal sett) proeny. ofy. dispules and

;l ' pr CC? lngsh ; Hloodp earf e
ool . Rt e 3 ""‘,rvf (i i{ ROIMTR” ():":‘“.
IR i ', 3 {8 S " VR J'z C)(r “)1.1'\5{»
Experts,
g 2 9. (1 Wheﬁévér ﬂ‘le F‘amlly Court th%mks it

fit and necessary or whenever any right occa-
.. Ssion arises for. the pu gs. g, eqnclusion, a
e ,,,F mily Court mq}") 599?5 W (—‘R 1,fany
ecogg de ert, 1£(cllg} g m icgl ap% hand-

.- Writir exggr even, at 1 § oWn, gecoung,or will,

2. The Family Court may. if it thinks it ex-
. hedient so to,do, mmay; mp,mim,,mv spch;expert. ..

Gt e
(3) The expenses mcurred in”t‘)i)tammg the

[

{ opinion of any such expert or the expenses incur- '

| s rffdpsea exangnm& sucky 6xpgxts § H(!w borne by |
hii Hf;he ily Court from: the,iumi lncated 4p it by |

aeGoVernment rp¥ ecre i)

4 v gRderred donmbaye nmrwﬁr + Pybbge + sgrvant, the
| ,‘Fgmﬂ,y . pru,rft e st 1;;‘ v\ grorcourts
| ot ceytificaty-as isTHR b\Yu adicialy, Foygts, ko wit-
f nesses: whe. jare ‘publie; sexvants. q;:,,,gq*gnment
‘ officials. The experts who are a])endy in Govern-

ment service shall not be entitled to get any re-
*.maneratian. for their epinion apd they: shall b&
o ghaty-bound to help the Family Coyslr- o0 77,7

')) ',"'y“

|
t Provided that  whenever the expert
|

(4) There shall be a panel of recognised

experts and the panel shall be prepared and

© -, 'maintained by the High-Ceurt . in eonsultation
w4 Aviththe-Stete Governmeph "y
e o : B g0 : s o

Provided that whenever any occassion arises

to have the opinion of any other expert not inclu~

‘ded in theipanel referred to above, ‘the Family

-~ Ceurt shal have to obtgin the oonr‘unm,ppesof the

- State Lrovernment. |
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!'5;,%'5‘1" of . 114 (1) There shall be the following staff for
inehan,  theel estiblishinht of Bach Family Court :—
s d e ccapipeinaied gt ! s Py g |y
_ 1. Superintendent J =3
b s 2, U Diiswsistant 0 . |
d Heate 9nttl) mursig1g ' ; : :
C3s L DA ssissant bolaid
oo L TRrpist . R (English)
5. Stenographer Gr.I -1
Wy i) L i 5
‘ /8. 'Peén -4
) Mol Gl R B o U e
| 7. Counsellor -1 |
8. Stenographer Gr.II -1

———— A

9. Peon Rt -2

T Total_15

)

ow

(2) The Stenographer Grade-II and the
two peons referred to in item Nos. 8 and 9 above
shall be meant for the Counsellor.

(3) Excepting in case of Counsellor the
Principal Judge or the Judge of the Family
Court where there is only one Judge, shall be
the appointing and controlling authorify of the
staff referred to in Rule 10 (1).

Terms a-d 11. (1) Except otherwise expressly provided
ﬁ“ﬂ:%gg;s, in these Rules, the terms and conditions of ser-
vice of the staff referred to in the foregoing
Rule shall be the same as that of the correspond-
ing garde in the establishment of the District and
Sessions Judge, i & bl

L=

——3
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R (2) "The' post | of Superintendent referréd bo
‘in.item, No..,1 of Rule:10.(L) shall - beiequivalent
to that of Sher;s*tadar in the establishment of the
District and Sessions Judge.

i - f1ie b, a8 it \,-.“_h'? [

'j 12, The legal practionérs = appointed under
I Section 12 of the Act as Amicus Curiae shall be
entitled to get the fe€s.sati the rates admissible
to a Public Prosecutor for appearing in the

e Courts of District and Sessions Judge.
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S M DEKA B
b - Secretary;ta-ithe Govt of Assam,
Judicial Department.
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